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Regional office

Rajasthan State Pollution Control Board
Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.)

Email : rorpcbudaipur@gmail.com
No. RPCB/ROU/ Legal- 94/ 869 Date:-©3+0 T- .Y

To,

The Registrar,

Hon'ble National Green Tribunal,

Central Zone Bench State Commission Bhawan,
3RD Floor, Area Hills, Bhopal-462011 (M.P.)

Sub.:- Regarding compliance of direction passed by Hon'ble N.G.T., Central Zone
Bench, Bhopal in O.A. No. 54/2024 (CZ) titled as Suo Moto Action on The News Paper
Article Published in Dainik Bhaskar Daily Dated 24.02.2024 Regarding Illegal Mining
At Jaisamnd Lake, Udaipur, Rajasthan V/s State of Rajasthan.

Ref.:- Hon'ble N.G.T., Central Zone Bench, Bhopal order sheet dated 9.05.2024.

Sir,

Apropos above, in compliance with the directions passed by Hon'ble N.G.T., Central Zone
Bench, Bhopal O.A. No. 54/2024 (CZ) titled as Suo Moto Action on the News Paper Article published
in Dainik Bhaskar daily dated 24.02.2024 regarding illegal mining at Jaisamand Lake, Udaipur,
Rajasthan V/s State of Rajasthan vide order sheet dated 09.05.2024, Action taken report on behalf of
Member Secretary, Rajasthan State Pollution Control Board is being submitted for kind perusal

please.

Yours Faithfully,

Encl: As above
(Sharad Saksena)

Regional Officer

Signature yalid

RajKaj Ref
BNe08 Digitally signed by d Saksena
EfEE  Designation nvironmental
E;% Engineer
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL (M.P.)
ORIGINAL APPLICATION NO.
54/2024 (CZ)

IN THE MATTER OF
Suo Moto Action on the News Paper Article Published
in Dainik Bhaskar Daily Dated 24.02.2024 regarding

illegal Mining at Jaisamnd Lake, Udaipur, Rajasthan

Versus
State of Rajasthan & Ors.

cessesess. U0 Moto

ACTION TAKEN REPORT OF THE HON’BLE TRIBUNAL ORDER DATED
09.05.2024 ON BEHALF OF RAJASTHAN STATE POLLUTION CONTROL
BOARD:-

» Background:-

< The Original Application was entertained Suo Moto Action on The News
Paper Article Published In Dainik Bhaskar Daily dated 24.02.2024
regarding illegal Mining at Jaisamnd Lake, Udaipur, Rajasthan

+ Earlier a joint committee was constituted by Hon’ble NGT comprising
One representative from Principal Secretary (Environment), Rajasthan,
One representative from Collector, Udaipur, Rajasthan & One
representative from Member Secretary, Rajasthan Pollution Control
Board.

% The aforesaid committee has submitted it’s report dated 04.04.2024

% Further Hon’ble NGT has directed in it’s order sheet dated 09.05.2024
interalia reproduced as below:-
“Copy of the report be provided to the Member Secretary, State
Pollution Control Board, Rajasthan and the Collector concerned for
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taking action and to submit the further action taken report within
three weeks”.

In compliance to above the action taken report is as under:-

1. Rajasthan State Pollution Control Board issued a letter to District
Collector Salumber with the joint committee report vide letter no.
RPCB/ROU/Legal-94/302-305 dated 30.04.2024 along with
endorsement to DCF, Udaipur/ Salumber, Mining Engineer,
Udaipur and Assistant Mining Engineer, Salumber for compliance of
Hon’ble NGT directions/ recommendation of joint committee report
copy enclosed herewith and marked as annexure-I.

2. As no reply received from concerned Departments again letters has
been issued to Mines and Geology Department and District
Conservator, Udaipur/ Salumber on 28.06.2024 copy enclosed
herewith and marked as annexure-II.

3. In compliance to aforesaid letter the compliance has been submitted
by the Mining Engineer, Mines and Geology Department, Udaipur
but no compliance received from Forest Department. The compliance
of Mines and Geology Department w.r.t. to joint committee report

recommendations is as under:-

S. Recommendation of Joint Compliance
No. committee report dated
04.04.2024

1. | A separate grievance portal for | As informed by Mining Engineer
lodging complaints of illegal | provision of complaint specifically of
mining may be developed by |Jaisamnd Lake catchment are illegal
mining department. mining/ transportation has been
added in Rajasthan Sampark a
Grievance Portal operated in

Rajasthan. Copy enclosed herewith

and marked as annexure-III.

2. | Mines and Geology Depaft;flgnt, RPCB directed the Mines and Geology
Udaipur was suggested during | Department vide letter no.
visit by joint committee to install | RPCB/ROU/Legal-94/ 302-305
round the clock check points in | dated 30.04.2024 to install CCTV

association with Police to keep a | cgmeras at strategic points. In

constant vigil on transportation of

illegal sand and also install CCTV

response of the same the Mining

Engineer, DMG informed that they

/
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for monitoring on strategic points | have selected 04 locations namely:-

which should be lighted to| 1. Kherad Toll, Village- Kherad,

identify any movement in odd Tehsil and District- Salumber.

hours al d i i ; . :
9 8 provice details of 2. Police Station Gingla, Tehsil

compensation  received from i
and District- Salumber.
3. Gudli Bambora Toll, Tehsil-

Kurabad, District- Udaipur.

persons doing illegal mining in
the catchment area of Jaisamnd

Lake.
4. Rajiv Seva Kenra, Village- Fila,

Tehsil- Kurabad, District-

Udaipur.

and installation is under

process.
As per the report submitted by the
Assistant Mining Engineer,
Salumber regular checking is being
conducted for prevention of illegal
mining and transportation along
with the official of Revenue, Police,
Forest and Transport Department.
However no case of illegal mining

has been found in the last 03

months from April- 2024 to June-
2024. Copy enclosed herewith and

; marked as annexure-IV.
.. A R

Prayer
It is, therefore, most humbly prayed that the compliance report on

behalf of Rajasthan State Pollution Control Board may kindly be

taken on record.

HUMBLE ANSWERING _RESPONDENT
THROUGH HIS COUNSELS

(Rohit Sharma)

ADVOCATE
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Versus

State of Rajasthan & Ors,

*treeeee..Su0 Moto
AFFIDAVIT IN SUPPORT OF REPLY
I, Sharag Sakseng S/o Sh. O. N. Saksena,

1) That 1 am Officer-in-

respondents. Hence
being office

—in-Charge, I am we conversant

with the facts and
circumstances of present case.

2) That the annexed reply tg original ap

understood contents thereof.
3) That the contents of reply to original application are true and correct

on the basis of the official records.

‘A

DEPONENT

VERIFICATION d
harad Saksena S/o Sh. 0. N. Saksena, solemnly take oath an
I, Shara

d there from. SO
1al has been conceale e
. Ise nor any materia
incorrect or fa

i’\/‘
HELP ME GOD.
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BEFORE THE NATIONAL GREEN TRIBUNAL

54/2024 (CZ)

IN THE MATTER OF

CENTRAL ZONAL BENCH, BHOPAL (M.P.)
ORIGINAL APPLICATION NO.

Suo Moto Action on the News Paper Article Published
in Dainik Bhaskar Daily Dated 24.02.2024 regarding

illegal Mining at Jaisamnd Lake, Udaipur, Rajasthan

Versus

State of Rajasthan & Ors.

INDEX

ceeseesee.SuUO0 Moto

S. No.

Particulars

Action taken report of the Hon’ble Tribunal
order dated 09.05.2024 on behalf of

respondent no. 2

Affidavit in support of reply

Documents

Annexure- 1 Copy of letter to District
Collector Salumber with the joint
committee report vide letter no.
RPCB/ROU/Legal-94/302-305 dated
30.04.2024 along with endorsement to
DCF, Udaipur/ Salumber, Mining Engineer,
Udaipur and Assistant Mining Engineer,
Salumber for compliance of Hon’ble NGT
directions/ recommendation of joint

committee report.

5-6

Annexure- 2 Copy of letter issued to Mines
and Geology Department and District
Conservator Forest, Forest Department,

Udaipur/ Salumber on 28.06.2024

7-10




Annexure- 3 Copy of letter of Mining 11-15
Engineer, Mines and Geology Department
dated 02.07.2024.

Annexure- 4 Copy of Assistant Mining 16
Engineer, Mines and Geology Department,
Salumber dated 02.07.2024.

(Rohit Sharma) Advocate
COUNSEL FOR RESPONDENT
RAJASTHAN STATE POLLUTION CONTROL BOARD

/
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL (M.P.)
ORIGINAL APPLICATION NO.
54/2024 (CZ)

IN THE MATTER OF
Suo Moto Action on the News Paper Article Published
in Dainik Bhaskar Daily Dated 24.02.2024 regarding

illegal Mining at Jaisamnd Lake, Udaipur, Rajasthan

Versus

State of Rajasthan & Ors.

AFFIDAVIT IN SUPPORT OF DOCUMENTS
I, Sharad Saksena S/o Sh. O. N. Saksena, aged 55 years, at present

working as Regional Officer, Rajasthan State Pollution Control Board,

Udaipur, do hereby take oath and state as under:-

1) That I am Officer-in-Charge of the answering-respondents. Hence
being office -in-Charge, I am well conversant with the facts and
circumstances of present case.

2) That the documents annexed with the reply are true and correct

i

DEPONENT

photocopy of its respective originals.

-q'J
VERIFICATION ﬁa ﬁm iixﬂ .

I, Sharad Saksena S/o Sh. O. N. Saksena, hereby Vg?f§, the %’éﬁ%ﬂnts
of para no. 1 to 2 of my above affidavit are true and correct to my
personal knowledge. Nothing material has been concealed therein

and no art of it. :
¥ p L
e
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“Jr shall

also be the responsibility of the Department to ensure that all vehicles which are being useq g, . o

3

illegal mining are not released from the court of law for which they shall take immediate steps to bring gl ;, .+

facts and conduct of such like vehicles owners before the appropriate court from where the vehicles are said ¢,

be released. It is only on account of failure of the Department to bring all the facts before the Court concerneqd
that vehicles are being released in a usual manner”.
The Hon’ble National Green Tribunal, Central Zone, Bhopal, Hon’ble NGT passed an order in present

O.A. on 05.03.2024 as follows:-
“Repeated directions have been issued by this Tribunal that the mining activity in the catchment area of the
Jaismand lake should be permanently closed and further direction to recover an amount of compensation per
person, found involved in the illegal mining activity and DFO was directed for restoration of the environment
but in spite of all these facts, the illegalities are being continued for commercial benefit without any control”
and constituted a Joint Committee consisting of:-

i One representative from Principal Secretary (Environment), Rajasthan.

ii. One representative from Collector, Udaipur, Rajasthan.

iii. One representative from Member Secretary Rajasthan Pollution Control Board.
The Committee was directed to visit the place and submit the factual and action taken report within six weeks.
In compliance of Hon’ble NGT direction. The committee visited the area on 04.04.2024 and mandated strict
actions which may be acted upon by the Mining Department:-

1. A separate grievance portal for lodging complaints of illegal mining may be developed by mining
department.

2. Mines and Geology Department, Udaipur was suggested during visit by joint committee to install round the
clock check points in association with Police to keep a constant vigil on transportation of illegal sand and
also install CCTV for monitoring on strategic points which should be lighted to identify any movement in
odd hours also and provide details of compensation received from persons doing illegal mining in the
catchment area of Jaisamnd Lake.

You are therefore requested to direct the Mining Department to ensure that no illegal mining take place in
the concerned region and impose heavy penalties including all the confiscation of all the vehicles &
machineries involved in illegal sand mining which will act as deterrent for sand mafias and transfer the
amount received to Deputy Conservator of Forest, so that the work of restoration of the environment is
carried out by the same along with the proposals as asked by their letter no. 2550 dated 09.04.2024 (Copy
enclosed as annexure-II).

Yours Faithfully,

(Sharad Saksena)

Regional Ofﬁcery
Copy to:- c

1. Deputy Conservator of Forest, Udaipur/ Salumber for further necessary action please.
2. The Mining Engineer, Udaipur for compliance of Hon’ble NGT directions.
3. Assistant Mining Engineer&a{u‘%b strict- Salumber for compliance of Hon’ble NGT directions.

o) ‘
7 O EOUEIRN
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<& Regional Officer
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Regional office
Rajasthan State Pollution Control Board
Aiddrvess: F- 470, Near UG Buldimg, MEA, Udaapun (100 )
Fmail : rorpebudaipur@gmail.com

No. RPCB ROUT Legal 94 ‘302 — (306 Date _’_))0/0(1/9 ‘/

District Collecior,

Salumber,

Sub:- Regarding information of Hon'ble N.G.T., Central Zone Bench, Bhopal in O.A. No, 54/2024 ((.7,)
titled as Suo Moto Action on The News Paper Article Published In Dainik Bhaskar Daily Dated
24.02.2024 Regarding Mlegal Mining At Jaisamnd Lake, Udaipur, Rajasthan VA Stane of Ragasthan
and Joint Committee Recommendations in O, A,

Ref:- (i) Hon'ble N.G.T., Central Zone Bench, Bhopal order sheet dated 05.03.2024,

(i1) Joint committee visit of area dated 04.04.2024.
Sir,
With reference to above cited subject, it is to inform you that Hon'ble NG has 1aken Suo Moto Action

on The News Paper Article Published in Dainik Bhaskar Daily Dated 24.02.2024 Regarding Hlegal Mining i

Jaisamnd Lake. Udaipur, Rajasthan (Copy enclosed as annexure-1).

It is pertinent to mention here that earlier illegal mining in the catchment area of Jaisamnd lake was dealt by

Hon’ble NGT, Principal Bench- New Delhi in O.A. No. 140/2014 (Nanga Ram Dangi V/s Secretary, Department

of Environment & Forest & Ors.) and passed an order dated 19.09.2018 (interalia reproduced as follows):

“We grant three months time to the Directorate of Mining and Geology Department, Government of Rajasthan,
Udaipur to ensure permanent closing of mining activity in the catchment area of Jaisamand Lake. The
Department shall submit a report to the Tribunal on or before Ist January, 2019. As has been submitted and
prayed for by the Applicant in its Application, we deem it proper to exercise our powers under Section 15 of the
National Green Tribunal Act, 2010 and direct the Department to recover compensation amount of rupees one
lakh each from the persons who are currently found to be doing illegal mining in the catchment area of
Jaisamand Lake. The amount of compensation shall be deposited with the Divisional Forest Officer who shall

utilize the same for restoration of the ecology etc. of the area. As soon as the report is received. the office is

directed to register the same separately and place it before the Tribunal”
Also Hon'ble NGT in its order dated 25.02.2019 in O.A. No. 1086/2018 (Nanga Ram Dangi \ s Secretary,

Department of Environment & Forest & Ors.) directed that interalia reproduced as follows:

“We may also note at this juncture that the persons who are habitual or are repeatedly doing illegal mining, the
Department shall recover deterring environment compensation from such persons. In other words, the

(& 7 » - P i 4 3 . .
ompensation be Rs. ] Lakh ar the first instance and in case of repetition the amount shall be doubled and so
/ 1\ ;(U 3
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You are therefore required to submit action taken report on above points which were also communicated i

earlier by this office vide letter RPCB/ROU/Legal-94/304 dated 30.04.2024 and the measures taken to
prevent any illegal mining in the area recently, failing which this office will have to submit in Hon’ble
NGT that action not taken by concerned department. The next date of the hearing in the matter is

05.07.2024.
This bears approval of competent authority.

Yours Faithfully,

(Sharad Saksena)

Regional Officer
Copy to:- C
Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information please.
2. District Collector, Salumber with the request to issue necessary directions to Mines and Geology

Department as Hon’ble NGT directed in its order sheet dated 09.05.2024 that ‘copy of the report be

provided to Collector concerned for taking action and to submit the further action taken report
within three weeks”. The next date of the hearing in the matter is 05.07.2024.

3. Senior Mining Engineer, Department of Mines and Geology, Khanij Bhawan, Shastri Circle, Udaipur for |
compliance of Hon’ble NGT directions.

4. Assistant Mining Engineer, Salumber, District- Salumber for compliance of Hon'ble NGT directions.

Regional Officer

/3
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Regional office
Rajasthan State Pollution Control Board

Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.)
Email : rorpcbudaipur@gmail.com

No. RPCB/ROU/ Legal-9¢/ R 4o — QYU Date:- 28 .06 .5 §

Mining Engineer,
Department of Mines and Geology,
Udaipur,

Sub:-Regarding compliance of Hon'ble N.G.T., Central Zone Bench, Bhopal order sheet dated
09.05.2024 in O.A. No. 54/2024 (CZ) titled as Suo Moto Action on The News Paper Article
Published In Dainik Bhaskar Daily Dated 24.02.2024 Regarding Illegal Mining At Jaisamnd
Lake, Udaipur, Rajasthan V/s State of Rajasthan.
Ref:- This office letter no. 304 dated 30.04.2024.
Sir,
With respect to above Hon’ble NGT, Central Zone, Bhopal has taken Suo Moto Action on The News
Paper Article Published in Dainik Bhaskar Daily Dated 24.02.2024 regarding Illegal Mining at Jaisamnd Lake,

Udaipur, Rajasthan.
Earlier the Hon’ble National Green Tribunal, Central Zone, Bhopal, Hon’ble NGT passed an order in

present O.A. on 05.03.2024 as follows:-
“Repeated directions have been issued by this Tribunal that the mining activity in the catchment area of the
Jaismand lake should be permanently closed and further direction to recover an amount of compensation per
person, found involved in the illegal mining activity and DFO was directed for restoration of the environment
bur in spite of all these facts, the illegalities are being continued for commercial benefit without any control”
and constituted a Joint Committee consisting of:-

I One representative from Principal Secretary (En vironment), Rajasthan.
if. One representative from Collector, Udaipur, Rajasthan.
7ii. One representative from Member Secretary Rajasthan Pollution Control Board.

The Committee was directed to visit the place and submit the factual and action taken report within six weeks.

In compliance of Hon’ble NGT direction. The committee visited the area on 04.04.2024 and mandated strict
actions which may be acted upon by your Department:-

1. A separate grievance portal for lodging complaints of illegal mining may be developed by mining

department.

2. Mines and Geology Department, Udaipur was sugpested during visit by joint committee to install round
| the clock check poinis in association with Police 1o keep a constant vigil on tanspotiation ot illegal sand
and also install CCTV for monitoring on strategic points which should be lhighted o identify any
movement in odd hours also and provide details ol compensation received from persons \f‘\\ing llﬁ al
mining in the catchment area of Jaisamnd Lake. / 0 S\
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nts which were also

You are therefore requested to submit action taken report/ compliance report 0N above poi al
. : t date O
communicated earlier by this office vide letter RPCB/ROU/Legal-94/303 dated 30.04.2024. The nex

hearing in the matter is 05.07.2024.

This bears approval of competent authority.

Yours Faithfully.

(smmxm)

Regional Officer

Copy to:- Q

1. Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information please.

2. District Collector, Salumber with the request to issue necessary directions to Mines and Geology
Department as Hon’ble NGT directed in its order sheet dated 09.05.2024 that “copy of the report be
provided to Collector concerned for taking action and to submit the further action taken report
within three weeks”. The next date of the hearing in the matter is 05.07.2024.

r

Regional Officer
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Environment
Regional office
Rajasthan State Pollution Control Board
Address: F-470, Near UCCI Building, M.I.A, Udaipur (Raj.)

Email : rorpcbudaipur@gmail.com
No. RPCB/ROU/ Legal-9¢/ 3% - 839 Date:- 28. 062y

Deputy Conservator of Forest,
Forest Department,
Udaipur/ Salumber

Sub:-Regarding compliance of Hon'ble N.G.T., Central Zone Bench, Bhopal order sheet dated
09.05.2024 in O.A. No. 54/2024 (CZ) titled as Suo Moto Action on The News Paper Article

Published In Dainik Bhaskar Daily Dated 24.02.2024 Regarding lllegal Mining At Jaisamnd
Lake, Udaipur, Rajasthan V/s State of Rajasthan.

Ref:- This office letter no. 303 dated 30.04.2024.
Sir,

With respect to above Hon’ble NGT, Central Zone, Bhopal has taken Suo Moto Action on The News

Paper Article Published in Dainik Bhaskar Daily Dated 24.02.2024 Regarding Illegal Mining at Jaisamnd Lake,
Udaipur, Rajasthan.

Earlier the Hon’ble National Green Tribunal, Central Zone, Bhopal, Hon’ble NGT passed an order in
present O.A. on 05.03.2024 as follows:-

“Repeated directions have been issued by this Tribunal thar the mining activity in the catchment area of the
/aismand lake should be permanently closed and further direction to recover an amount of compensation pe
r
person, found involved in the illegal mining activity and DFO was directed for restoration of the environ
ment

but in spite of all these facts, the illegalities are being continued for commercial benefir withour ap Vo J
ontro/”

and constiruted a Joint Committee consisting of--

I One representative from Principal Secretary (Environment), Rajasthan,

i, One representative from Collector, Udzipur, Rzjasthan.
i1, One representative from Member Secretary Rajasthan Pollution Contro] Board
The Committee was directed to visit the place and submir the

factual and action taken Tepon within i
| R i Six w
In compliance of Hon'ble NGT direction, the committee visit -

ed the area on 04.04.2024 and manda i
which may be acted upon by your Department:- By

1. To provide details of work done if an- in --

2. To submit time bound action plan for rest

oration as directed by Hon'ble N
: : e AGT
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SERRN (WO) [—313001 Email:- dcf.udpr.forest@rajasthan.gov.in B BT
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2. A 3refleror @ ST, SeuyR |
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Signature Not Verified

Ansari

i Designation : Minidfy Engineer
é@{vi@\ RajKaj Ref Date: 2024.07.02 16:49:35 IST
o 8558432 Reason: Approv

/ 4\{@ Digitally signed'gy\Asi Mohammed
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TSR IRBR
Government of Rajasthan
BICTT G T, WUE SEagR
Office of Mining Engineer
afer qa+ / Khanij Bhawan, SGIY¥ Udaipur-313001
Phone: 0294-242485788 Email ID: me.udaipur@rajasthan.gov.in

DHIG: G /I / A @A / TN E AT / 54 / 2024 /

STE 83T IRBR,

RTSTRAT IS8 YgyuT fg=vr qvsd,

UH—470, A3, fAfesT & U,

H1Egl gusgel VAT, IR (]1510)—313001

Email:- rorpcbudaipur@gamil.com

faga— Regarding compliance of Hon’ble N.G.T. Central Zone Bench, Bhopal order
sheet dated 09-05-2024 in O.A. No. 54/2024(CZ) titled as Suo Moto Action
on The News Paper Article Published in Dainik Bhaska Daily Dated 24-02-
2024 Regarding Illegal Mining at Jaisanand Lake, Udaipur, Rajasthan V/s
State of Rajasthan.

T~ 3MUBT U HHId JARUAG AL /RN, / forrei—94 / 302—305
Qi 30—04—2024 U4 840—844 faHTdH 28—06—2024

HBIGY

SWIE fawgraid e 2 & snud yrifre v & grT A9 Iy
BRd UIfiror, WUt gRT Gel—HieT Uiy W 54 /2024 § =i
05—03—2024 Pl SR AR W ST HHS! ERT f&Aidh 04—04—2024 BT &5 P
Ao R FTgaR SrRiaET @ s @ g —

I- A separate grievance portal for lodging complaints of illegal mining may be developed by
mining department.

2- Mines and Geology Department, Udaipur was suggested during visit by joint committee to
install round the clock check points in association with Police to keep a constant vigil on
transportation of illegal sand and also install CCTV for monitoring on strategic points which
should be lighted to identify any movement in odd hours also and provide details of
compensation received Irom persons doing illegal mining in the catchment area of Jaisamnd
Lake.

SR & T4 H Fde € & 39 ardaq 31 78 Hrfard! fFF=raR § —

1. ooy umie AT /3a /R s /2024 TSTHRTST IHNT HIAT 6890178 fadid
01—05—2024 (4f Hel =) & &RT ISP Ulcel IR HH I8 R "SIITH< Had<
a3 H G qoRkl & o[y WA /R @ e favg 9 gurd | ufordeH
urd 3 S @1 rgerd fean S gt 2 |

2. 83 H AIAAA o1 & g H e 59 uaR ¢ & I9fF afie e &

S EEICEE DAL E PA CA S AT RS R e | “@ﬁ%@réﬁ%t@e@g CEl

' Digitaily signeu'GykAsi Mohammed
Ansari :

i Designation : Mi Engineer
/ RajKaj Ref Date- 2024.07.02 15:49:35 IST

8558432 Reason: Approv
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